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ded a new dimension to the Hindi
stage and produced excellent plays
by up:oming artists.

Unfortunately, facilities at the
School are woefully inadequate which,
not only hamper the growth of a
new theatre  movement in the coun-
try, but also discourage educated
iboys and girls, who want to serve
the cause of this art, by devoting
themselves to it fully, and thus make
their contribution to an important
aspect of culture.

What is required is an independent
campus for the School, University
status for the institution, abolition of
entertainment tax on staging of plays
and better hostel facilities.

On the occasion of “the  World
Theatre Day” Students of the Natio-
nal School of Drama are marching to
Parliament House to highlight their
grievances and get speedy rcdressal.

I hope the voice of the young arti-
sts will evoke sympathetic considera-
tion of their problems and the Gov-
ernment will come out with a clear-
cut policy on the development of
Theatre in the country.

(vii) Unauthorised use of mosques
and other places of worship

in Dehi.
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DEMANDS FOR GRANTS. 1981-82—
Contd.

MINISTRY OF EXTERNAL AFFAIRS

MR. CHAIRMAN: The House will
now take up discussion and voting on
the Demand for Grant under the con-
trol of the Ministry of External Af-
fairs, for which six hours have been
allotted.

Hon. Members, whose cut motions to
the Demand for Grants have been cir-
culated, may, if they desire to move
their cut motions, send slips to the
table within fifteen minutes, indicat:ng
the serial number of the cut motions
they would like to move.

A list showing the serial numbers
of cut motions treated as moved will
be put up on the notice board shortly.
In case any member finds any discre-
pancy in the lists, he may kindly bring
it to the notice of the officer at the
Table without delay.



